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MR. DEPUTY-SPEAKER : You can
continue the next day. Now we may take
up private members' business, Mr. Parmar.

—_——

16.30 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
FirTY-NINTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had) : ] beg to mowve 1

That this House do agree with the
Fifty-ninth Report of the Committee
on Private Members' Bills and Reso-
lutlons presented to the House on
the 18th March, 1970."

MR, DEPUTY-SPEAKER : The ques-
tion is 1

““That this House do agree with the
Fifiy-ninth Report of the Committce
on Private Members’ Bllls and Reso-
futlons presented to the House on the
18th March, 1970."

The motion was adoﬂred;
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16.31 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMFNT) BILL*

(Insertion of New Section 74)
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MR. DEPUTY-SPEAKER : The ques-
tion fs :

“That leave be granted to Intro=
duce a Bill further to amend the
Representatlon  of the People Act,
1951,

The motilon was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Substituiion of Article 16, Amendment
(of article 320 and omission of Article
335)
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MR, DEPUTY-SPEAKER : The qums-
tlon is :

“*That leave be granted to Introduce
a Bill further to amend the Constita.
tion of India,"
The motion was adopted,
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 80)
ot #tw s @ (g c F
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“Pubilahod in Gazette of India Bxtraordinary Part II, section 2. dated 26-3-70,



